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Reand ant (3 ) 

-. 	Advocate for the 	 .. 

Advocate for the 

10. 	Present The Hon bl.e Shri K. V. Sachidar,andan 
Vice-Chairman. 

p ctiO 
F.  

(• 	). 	...... 	. 

V Dy- Registrar 

A. 

14/f /0 

-h 	LQ2i O.dv (V 	/ 

This is the second round of 

litigation. In the earlier O.A.206 of 2006 

filed against the impugned transfer order 
X  dated 8.8.2006, this Tribunal vide order 

dated 17.8.2006 directed the applicant to 

fil.e a comprehensive representation and 

further directed the respondents to 

dispose of the same. In futherance of the 

said . order, the applicant filed a 

representation and the impugned ord 

dated 18.9.2006 at Annexure-lO was passed 
rejecting his claim Hence, this O.A. 

Heard Mr. H. Chanda, learned 

•; counsel for the applicant. Mr.G.  Baishy, 
learned Sr.C.G.S.C. representing the 

respondents submits that he would like to 

take instruction; Let it be done withir.-... 

.. one week. Post on 2.11.2006. Inthmeantime 

status quo as on today sh1 be mthntned. L 
1 	• 	 Vice-Chairman 

hh 
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OA 255/2006 	 H 

06.11.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vie e-Chairman. 

Learned 	Counsel 	for 	the 
Respondents wanted a week time to get 

instructions and to ifie reply statement. 

Post on 14.11 .20O6. Interim order 

will continue till the next dale. 

V 
Vice-Chairman 

/mb/ 

14.11.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman, 

When the malter came up for 
* 	

hearing, Mr G. Baishya, lerned Sr. 

C.G.S.C. for the respondents wanted two 
o . 	 weeks time to file reply statement. Post on 

	

4 	 28.11.2006. Mr M. Chanda, learned 
V 	 ... 	 Counsel for the Applicant submitted that 

ke;~ '  since identical matter O.A. No. 267/ 2006 

has already been admitted, this matter 

also may be admitted., However, 

consideration of àdnaissibility V, will be 

considered on the next date. 

V 	 V 	 V 	Vice-Chairman 
1mb- 

V 	 29.11.0& 	The oSunsel for the applicant 
V 

 

has sunittec* that similar issue inv•lves 

(-V 	 in this matter. Appiicati•n is admitte 

i-eJ 3  
boy  .L9-t4 V 	 Issue netice an the resi,ondents. X3* 

P.st the matter on 1.1. So Interim 
V 	

V 	 V 	 - .rder shall cntinue. 

Y501A 	

V 	
V 

Vjce.-Cha irma n 
-f-i•cQ-- t 	 e'v'-' 

• 	J. 	 V 	 V 	

V 

V 	 V 

,1pG f: 	 V 

V 

- I 
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17.1,e7. 	Counsel for thr3 Respondents has sub- 

m.ttted that the written statent has been 
sent for vetting. Post 'the ratter on 13.2. 67. 

Interim order shall  continue 

Vicechairman 
Irn 

13.2.07 Three weeks time is granted to the 

counsel for the respondents to file reply 

• 	•statnent. Post the matter on 6.3.07. 

interim order shall continue 

Vice-Chainflafi 
• 	im 

JM~..  ck9e3 

w 	I,Vr 	
6.3.07 

01-  o4vy '  A,  i/2-(O1- 
o 	LQA 

èz- 	Qgfl'\ 

tin 

J1V1O1'' 	. 	
2i..3.07. 

il OF  
iwk 

im 

1-6 
--q..eeJ 16.5.2007 

4t& 

.: .o•- 	/bb/ 

WcLL4  

Connsei for the respondent has 

sbmftted U. at; written statement is 

ready. He will tile the san e. Post the 

mAtter on 2L3.07 In erim order shall 

continue. 

ViceCb a irm an 

1 

Ccunsel r or the app lie ant iante d to 
file rejoinoer. Let it be done. Ppst the, 
matter on 13.4.07. Interim order shall 
c. oinue. 	

• 

Member 	 Vj.0 e Chajrman 

Post on 01.06.2007 granting time to the 

Applicant to file,  rejoinder. 

Vice-Chairman 

C. 



I 	 SI 
1- 

I, 

/ 

- :.. 	 11.6.07. 	Cairn, i for \the applicant prays for 

I NOT 
V 	time tofije ejoinder. Let it be done. Post 

. 	fJ niatter 	28.6.07. htriiij oftier shall 
coinue. 	

V 

Oo te -jøii 	 • 	
V 	 V 	 V  

/k pa'r'h 	. 	 V  

	

28 6 2007 	L arned counsel for the Applida 

has filec rejoinder. Let it be bro 	t on 

	

V 	 ecord if it is otherwise in orde 
V 	

V• 	

Po t the case on 	.7.2007. in the 
13 5O 	 meantirn 	Respo ents 	may 	take 	V 

V V 	
instructin or 	reply to the réjoiñder. No 	

V 

V 	
V 	 V 	

further o ortuni 	shall be granted 
b 	 V 	

V 	 V 	 V  

there e . 	 V 

V 	

V 	
Vice-Chaj an 

Odeieii/(o7_ 
1D JPrryct 	28.6.2007 	T o Weeks' time is granted to file 

- 	vve 	 rejoinde 	
/ 

' 	P1 	 Pist the Ce on 127 2007 Inthe 

- 

	

	 meantimL, interim order shall continue 	- 

b 

/ 	 Vice-Chairmah • 	
/bb/ 	 V 

4 , 	

12.7.07. 	. CounS': for th6 apjlicant wanted 	V 

tjme to file rejoinder. Postthe matter on 
31.7.07. In. the eantime liber is given 	V I &e- pr4i--5 	 to the respondets for further. pleadmgs 

V V 

	 interim order shall continue1  

	

4 	
Vce-haixnan 	

V 

V  Tçim 	
V 

V 	

V 	

V 	

V 	

V 
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04.12.2007 	Mr M. Chanda, lerned Counsel 
for the Applicant and .Mr G. Baishya 

:iearned Senior Central Government 
Standing Counsel are present. 

nkm 

Cafl this matter on 07.01.2008. 

	

'iram3 	(M. tnmo 

	

Member (A) 	•Vice-Chairmn 

IC 
MIr 

im yJ' 

Q1.01.2008. 	Judgment pronounced in open 

Court. 	Kept in separate sheets. 

Application is disposed of No order as to 

costs. 

)thuThram) 	(M. R. Mohanty) 
MemberA) 	Vice-Chairman 

j /- 



\'ice-Chairmon 
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O.A. No.255 of 2006 

Notes of the Registry 
	Date 	Order of the Tribunal 

31.7.2007 
	 the matter on 17.08.2007 for filing 

of rejo 	r. Interim order shall continue fill 

such tii 

Vice-Chairman 

I Ibbi 

• At 'the request of learned counsel for 
the app Lcant one week further time is 
granted to file rejo nder. Post the matter 

on 11 1  07 mt rim order s , ont.inue. 

Vice-Chairman 

11.10.200 	In this case, written statement has 

been filed by the Respondents. j 

Mr.G.B ishya, learned Sr. Standing counsel 

for the Central Government undertakes to 

file his appearance memo for record of 

the cae. Despite several cdjournments, no 

• 	 rejoindrhas yet been filed. 

• 	 dali this matter on 0.12.2007 for final 

disposVhearing. interim order shall 

continue to remain An force till the next. 

date. 

(Khushiam) 
Membr (A) 

I /bb/ 

r-4- 
j1t- 	t('f(c3 

w4, 

M-5 1  ~0-  

im 

d--' o( 	 ( 1- 
4-v 

-fL- 

-  

I-  ~,V) 0~-  - 

• 	 ', 

dY  

JJ- 1A 

I 	
C M 
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CENTRAL ADMINISTRATIVE TRIFUNAL 
GUWAHATI BENCH 

O.A. No 255 of 2006 

DATE OF DECISION: 07.01.2008 
Mr. Buoy Bhushan Deb 

..........................................................Applicant/s 

Mr. M.Chanda 
...................... . ....... . ...... ..  ............ Advocate for the 

Applicant/s. 

- Versus 
U.OJ. & Ors ..................Iesponc1ent/.s 

Mr.G.Baishya Sr.C.G.S.C. 
................................................ 	Advocateforthe 

Respondents 

CORAM 

THE HON'BLE MR.M.R.MOHANTY, VICE-CHAiRN 
THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed 
to see the 3udgment7 

Whether to be referred to the Reporter or not? 	 1No 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 esINo 

Vice- hairsnan/Member 



CENTRAL ADMINIS'IRATIVE TRIBUNAL, GUWAHiVI1 BENCH 

Original Application No.2 55 of 2006 

Date of Order: This the 7'  Day of January, 2008 

HON'BLE MR.MONORANJAN MOHANTY, VICE-CHAIRMAN 

HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER 

Shri Bijoy Bhusan Deb 
Assistant Audit officer, 
Office of the Principal AG (Auddit) 
Beltola, Guwahati-29, 
Assam. 

Applicant 

By Advocates Mr.M.Chanda, Mr,S.Nath, Mr.G.N.Chakraborty, Ms. 
U.Dutta & Mr.S.Choudhury, 

-Vs- 
1. The Union of India, 

Represented by the Comptroller & Auditor General, 
lOBahadur Shah Jafar Marg, 
New Delhi-2 

2. Principal Accountant General (Audit) 
Maidamgaon, Beltola, 
Guwahati-2 9 

The Accountant General (Audit) 
Beltola, Guwahati-29, 
Assam 

The Accountant General, 
Nagaland,P.O. Kohima 

Respondents 
By Advocate Mr.G.Baisbya, Sr.C.G.S.C. 

a 

M.R. MOHANTY1V.C: 

Mr.M.Chanda learned counsel appearing for the Applicant 

states that for the reason of his health Problem )  the Applicant 

represented to be posted at Guh .- 



4 	 \- 

Mr.G.Baishya, learned. Sr. Standing Counsel appearing 

for the Respondents states that,by an order dated 29,11.2006, the 

Applicant has already given a posting at Guwahati. 	- 

Since during the pendency of this case, the grievance of 

the Applicant has already been redressed; there remains nothing to be 

adjudicated in this case. 

In the aforesaid premises, this O.A stands disposed of 

Send copies of this order to the Applicant and the 

Respondents through their respective counsels. Free copies of this 

order be also supplied to the Advocates for the parties. 

LM 

(KHUSHIRAM) 
ADMINISTRATIVE MEMBER 

(MANORANJAJ MOHANTY) 
VICE-CHAjRMAJ 
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L'CL t Bench 

TRATIVE TRIBUNAL 
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O.A. No. 	 j2006 

Shri Bijoy Bhusan Deb 

- Versus - 

Unioii of India & Others 

fP'TEs AN 	 OF ThE 
10.09.1976. Applicait was initialhj appohit as Adjt and posted at Kohitna 

under the Adrniajitjve contrul of AC, Nagaiand, Ko}ijr. He 
promoted to the post of Sr. Audjtr was 	

in 19.M and frther 
promoted to the cadre of Section Officer on 17.07.98. 	

t! 
 

Appllcajn Was promoted to the cadre of Assjt Audit Officer, 
Cr. 'B', Cazet±ed category and as such the Accountant Ceneral 
(Audit) became the cadre controlling authority of the applicant. 
Applicant while workg as AAO at Kohirna he has undergone a by pass heart surgery at Appollo Hospital, Chennaj in the month of April 2(J4. 

Sr. Constiftant of Appollo Hospital, Cheirnaj suggested the applicant to stay in a plane city with good cardiology facilities. - 	
(Annexure.. I 

Applicat submitted a represej0 addressed to the PricipaJ 
AG (Audit) 'Meghaiaya, Shultong requesting him to consider his 
transfer and posting at Guwaliatj tunder the AG (Au&O Assani 

AG (Audit) Nagaland, Kohin, vide D.O letter dated 22.07.04 forwarded the mj)rcscntat[on of ,  the applicant Certifying the genuIner 	of the problem of the applicant and request the 
Principal AG (Audit) Assaji,, Meghalaya etc. shillong to consider 
the case of the applicant. 	 (Annexur& 2 series) 

17.11.2004, 13.01.05- 	Applic_nt finding ro response to his represtaion 
dated 07.07,04 again submitted represeiitjj0 5  on 17.11.04 and 

01. 01 .2002 

l0.05.2004 

'J/.V/ .LUcJ-— 

22. 07. 2004- 

130j 	 I 
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13.01.05 for consideration of his posting at Guwahati on medical 
ground. 	 (Annex ure- 3 series) 

19.01.2005- Principal AG (Audit) Meghalava, Slililong vide his order dated 
19.01.05 transferred and posted the applicant at Cuwahati as AAO 
under the l'rincipal AG (Audit) Assam. Accordingly applicant 
joined in the office of Principal AC (Audit) Assam, Cuwal-iatj and 
since then applicant is warking at Guwahati. (Annexure- 4 series) 

24.03.2006- Comptroller and Auditor General of India, New Delhi has issued 
-- 	 cadre separalion.pollcy under his letter dated 24.03.06. 

(Annexure- 5) 
30.03.2006- AG (A&) Assam, Guwahati vide his drcular dated 30.03.06 issued 

cadre separation policy. 	 (Aunexure.. 6) 
in terms of the cadre separation policy the applicant is 

allofled under AG (A ucit) Asa Gu.wahatj in view of his position 
in the se-Indiority list in the cadre of AAO as such he is entitled to he 
rei.ained at GuwahaU office on permanent basis. 

08.08.2006- Office of the Principal Accountant General (Audit) Assani,, 
Cuwahati, by the impugned order dated 08.08.2006, whereby the 
applicant along with 26 others sought to be transferred and posted 

• 	in different establishment of AG (Audit) in the N. E. Region, the 
applicant whose name figured at 51. No. 16 is now sought to be 

• 	tr&tisferred from the office of the AG (Audit) Assam, Guwaliaij to 
• 	the office of the AG (AudIt) Assarn, Arunachal Pradesh. 

Applicant who is suffering from cardio logical problem and 
undergone a major surgical operation, and as a result the applicant 
is required to maintain much restriction in his day to day activities, 
in the food habit as well as in the matter of movement. It is 
pertinent to mention here that the applicant was transferred and 
posted from Kohima to Guwahati due to his genuine medical problera 	 (Annexure- 7) 

17.08.2006 Being aggrieved with the impugned order dated 8.8.2006, applicant 
approached the Hon'bie TribunaL and the Hori'bie Tribunal give a 
direction to consider the representati within I month and shall 
pass speaking order communicate to the applicant and the transfer 
order shall be kept in abeyance so far applicant is concerned and 
may be allowed to continue till representatjjnis disposed off. 

(Aimexttre-g) 

31.0&2006 Applicant submitted representation addressed to Principal AC' 
(Audit), Assani pursuant to the Hon'hle Tribunals order dated 17. ( ( ff 

UO..UUO. 	
k..IIflexure- 	- 

r 



f . . 

18.09.2006 Representation of the applicant has been reecLed without assigning 
any valid ground. 	 (Annexure-lO) 

25.09.2006 impugned order dated 18.09.2006 has been communicated through 
letter dated 25.06.2006. 	 (Annéxure-11) 

Hence this Original Applicatioa 

PRAYERS 

That the Hon'ble Tribunal be pleased to set aside and quash the impugned 

transfer and posting order issued under letter No. Estt-i/Audit/133 dated - 

- 08.08.2006 (Annexure- 7) as well as iinpuned other dated 18.09.2006 so 

far the applicant is concerned. 

That the Hon'hle Tribunal be pleased to direct the respondents to allow 

the applicant to cofitinue in the present place of posting at Cuwahati office 

i.e. in the establishment. of A (Audit) AssailL Beltola, Guwaliatl in tern-is 

of cadre separation policy dated 24.03.2006 as well as circular dated 
30.03.2006 and also on consideration of medical problems of the applicant. 

Costs of the application. 

Any other reLief(s) to which the applicani is entilled as the Hon'bie 

Tribunal may deem fit and proper. 

Interim order prayed for. 

During pendencv of this application, the applicant prays for the following 

interim relief: - 

L 	That the Hon'ble Tribunal be pleased to stay the operUon of the 

impugned transfer and posting order dated08.08.2006 (Annexure- 7) as 

well as impugned order 18.09.2006 (Annexure-lO) in respect of the 

applicant and also be pleased to pass order of status quo so far the 

applicant is concerned tilt 1nal disposal of the case. 

4 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CUWAHATI BENC111le GUWAHATt 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	 0. A. No. 	s /2006 

Shri BUoy Bhuan Del, 	 Apjpikani 

-Veisus - 

Union of India & Others. 	 Respondents. 

INDEX 

SL. No. Anne.xure Particulars Page No. 
01. - Appllcaiion I 
02. ---- Verification 17 
03. 1 (Series) I Copy  of medical certificate dated 10.05.04 g .-. 22.. 

and other medical documenis.  
04. 2 Copy 	of 	representation 	dated 	07.07.04 

dong with forwarding ictkr dated 22.07.04  
05. 3 (Series) Copy of repreentalions dated 17.11.04 and 

06. 4(Scrics) 1 Copy of office order dated 19.01.05andL i letter dated 26.04.05. 
07. 5 Copy of policy dated 24.03.06. 34 
08. 6 1  Copy of circular dated 30.1)3)6. 
09. 7 Copy of impugned transfer order dated 

08.08.06. 
10. 8 Copy of the Hon' ble Tribuiiai's order dated 1 

-  
17.08.06,  

ii. 9 	1 Copy 	of 	the 	representation 	dated 
31.08.2006 

12. 	[ 10 Copy 	of the impugned 	order 	dated I ç- 
18.09.2006 

13. 11 Copy of the letter dated 25.09.2006. -47 

Filed by 

Date 	9JO, 	 Advoca !e 



IN THE CENTRAL ADMIMSTRATrVE TRIBUNAL 

GUWAHATI BENCH GUWAHATI 

(An Application under Section 19 of th Adniinistrati.ve Tribunals Act, 1985) 	Ci 

0. & No. 	 j2006 
JE1VVCL1N 

Shri 51 joy Bhusan Deb. 

Assistant Audit officer, 

Office of the Principal AG (Audit), 

Beltola, Guwahati- 29, 

Assam. 

...Applicant. 
-A1D- 

The Union of mdiii, 

Represented by the Comptroller & Auditor General, 

	

• 	Governmeiit of Jndii, 
10, Bahadur Shah Jafar Marg, 
New Delhi- 2. 

Prindpal Accountant General (Audit), 

	

• 	Maidamgam, Beltola, 
Guwahati-. 29. 

The Accountant General (Audit) 
Beltola, Guwahati-29, 
Assani. 

	

4, 	The Accountant GeneraL 

Nagaland, i.0- Koh±ma. 

Respondents., 

DETAILS OF THE APPLICATION 

1. 	feutkuhim of order(s) against which this application is iiade. 
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This application is nmde against the impugned order dated 08- 008-2006 
(Annexure- 7) whereby the applicant is sought to be transferred and 

posted on deputation basis from Guwahati to Arunachal Pradesh, 

itanagar, and also against the irnpu%zned order dated I Sfl)9flflc. 

(Annexure-10) rejecting the representation of the applicant, when the 
applicant is posted at Guwahati under AG (Audit) Assam on 

consideration of medical grounds and praying for  a direction upon the 
respondents to allow the applicant to continue in the present place of 

posting at Guwahati in view of his seniority position in the cadre of AAC) 

and also in consideration of his genuine medical problem and further in 

terms of cadre separation policy dated 24.08.2006 issued by the C&AG, 
New Delhi. 

1 	iirisdiction of the Tribunal. 

The applicant declares that the subject matter of this application is well 
within, the jurisdiction of this Hon'ble Tribunal. 

Limitation. 

The applicant further declares that this application is filed within the 

period of limitation prescribed under Section-21 of the Administrative 
Tribunals Act, 1985. 

pacts of the Case. 

4.1 	That the applicant is a citizen of India and as such he is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of 
India. 

4.2 	That your applicant was initially  appointed as Auditor on 10.09.1976 and 

posted at Kohiina under the Administrative Control of Accountant 

General, Nagaland, Kohima.. Thereafter he was promoted to the post of Sr. 

Auditor in 1984 and he was further promoted to the cadre of Section 

ii 
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I 	 ct 

Officer on 17M7199 and thereby he has become member Qf, the common 
C4UJ With: transfer liability to serve anywhere in North Eastern Region 

thereafter, his service was placed under the Administrative control of 
ACCOlIflt4Int General (Audit), Shillong. Be it stated that the post of Senior 
Auditor belongs to .tion-gazeued, Cr - B category. 

4.3 	That it is stated that on 01.01.2002 the applicant was Promoted to the cadre 
of Assistant Audit Officer, Group B, Gazetted category and as such the 

Accountint General (Audit) Assam has become the cadre Controlling 
authority of  the applicant. 

4.4 	That your apnlicant while Workfrpr at Kohima as Assistant Audit Officer 
(for short AAO) has undergone a malor surgical operation i.e. By Pass 

Heart Surgery at Appollo Huspital Chennal in the month of April 2004. 
However, after his discharge from the Appollo Hospital, Chennai, the 
applicant started suffering from certain post operation complicacy and. 

more mrticularly in view of his stay in a high altitude place at Kolijina, 

therefore the senior consultant of Appollo Hospital, Chemiaj in his 

certificate dated 10.05.2004 suggested the npplica±t to stay in a plane 
ciW 

with good cardiology facilities. Even in Guwetiiatj also, the itpplkant is 
always in touch with attending physician which would he evident from 
the medical dàcumjn and certificates issued by the medical authority. 

(Copy of the certificate dated 10. (15. 2004 and other medical 
docjunens are endosed as Annexur.. I seri). 

4.5 	That the applicant thereafter submitted represent-jj 
fl 07. 07.2004 

- 	 addressed to the Principal AG (Audit),Meghalaya, Shillong requesting 
him to consider his transfer and positing at Guwahatj under the AG 

(Audit), Assani In the said .reprcscntjon the applicant inter alia stated 

that he fell sick in the month of january 2004 since he has suffered from 
• 	 heart attack and thereafter it is. reveled that he was suffering from 

flbj 11& vcS 1 
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Coronary Artery Disease (cAD): Triple Vessel Disease and accordingly 

advised him to uiidergo operation of Coronary Artery by pass graft 

Surgery (CAtK). It is also pointed out by the applicant in his 

representation that Kohima is a place vhere modern facilities for 
trealtueni. of such heart disease are not available. MoresEwer needs of daily 

life compels him to work frequently on uneven roads and climb up the hill 

stares/slopes there at Kohima which is badly affecting  his ailing health, 
and requested for his positing at Guwahati on medical.ground. The said 

representation was duly forwarded by the Office of the AG (audit), 

Nagaland, Kohinia vide DX) letter dated 22.07.2004 certifying the 
genuineness of the  problem of the applicant and requested the Principal 
AG (Audit) Assan-i, Meghalaya etc., Shillong to consider the case of the 
applicant as a special case. - 

- 	(Copy of the representation dated 07.072004 and forwarding letter 
dated 22.07.2004 is enclosed as Annexure- 2 series). 

4.6 	That the applicant finding no favorable response from the authorthr 

subniitted representation dated 17.11.2004 and 13.01:2005 for 

consideration of his posting at Guwethati on medical ground. In 	said 
representation also the applicant repeatedly pointed out that he is facing 
severe pr9blem at Kohima on health ground and requested for 

consideration of his posting at Guwahati oá compassionate gro&ind vide 
his representation dated 17.11.2004 and 13.01.2005. 

(Copy of the represerLtatjons dated 17.11.2004 and 13.01.2005 are 
- 	 enclosed as Annex!Jr- 3 

4.7 That the office of the Principal AG (Audit) Meghalava, Sihillong vide office 
order bearing letter No. Fstt. J,1 fud 44.-/155 dated 19.01.2005 ftansferred 
and posted the applicant at Guwahati as AAO under the office of the 

Principal AG (AudiO, Assam and pursuanf to the office order dated 

1_f 	LvJej0, 



19.01.2005, the applicant has joined in the present establishment at 

Guwa.ha(j on 18.04.2005, which would be evident from the office order no. 
lsft-l/Autht/34 dated 26.04.2005 and since then the applicant is working 
at Cu'.vahatj 

(Copy of the office order 'thted 19.01.2005 and letter (fated 

26M4. 2005 are enclosed as Aiinexure-4 Series). 

4.8 That it is stated that Comptroller and Auditor General of India. New Delhi 

has issued cadre separation policy yide letter No. 144 NGE (APP)/17-2004 

diteci 24,03.2006 and circular on cadre separthon issued by the AG (A&E) 

Assam. Guwahatj vide circular no. AG/SEP/Gr. 'B'/2006/14i dated 

30;03.206, whereby it has beau decided that the existing Cr. 'B' staff would 

be ailoctted on pennanent posting agiinst the required strength ori the 
• basis of the seniority of the officers who have exercised their option for 

allocation to such offices whicl' are siftiated in North Eastern Region, 
irrespective of their btse offices, it is further decidd in the said policy that 

if the number of optees for a particular office is more than the required 

strength of that office, the excess persons In. each cadre 
SAO/AO/AAO/SO who cannot be accommodated in the office of their 
preference against the required strength of that office as per their 
seniority, shall he posted on deputation basis to the office for which 
number of op Lees is less than the required strength of that office viz; 

deficit offices. if sufficient volunteers are not avaihible for such posting on 
deputation basis, the junior most jersons in excess of required strength in 
each cadre shall be sent to deficit office on depuLation basis. No 

W]Jjjnoness shalt be necessary for this purpose but deputation allowance 
shall be payable. 

Be it sLated that applicant is a Cr. B c,ffit'er working in the cadre of 
AAO;  and presently posted under the AG (Audit) Assant Guwahati. 

1 
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(Copy of the policy dated 24.032006 and th'cular dated 30.03.2006 
are enclosed as Mutexure- 5 and6respectively). 

4.9. That it is further stated that so far the applicant came to learn that in terms 
of cadre separation policy, the applicant is allotted under AG (Audit) 
Assam. Guwajiati in view of his position in the seniority list in the cadre 
of AAO. As such he is entitled to he retained at Guwahatj office on 
permanent basis. in terms of the cadre separation, policy; the applicant is 
also otherwise entitled to be retained at Guwahati office under AG (Audit) 
Assam, in view of the fact that he was transferred and posted at Giiwahati 
only in the month of January 2005 on medical ground from the office of 
the AG (Audit) Nagaland. Kohinia. It is pertinent to mention here that the 

applicant has rendered 30 years of Service at Kohima, in the state of 
Nagaland under the AG (Audit) Nagaland, Kohima, but thereafter he had 
undergone a major surica1 operation i.e. By-pass Heart Surgery at 

Appollo. Chennai in the month of April/May 2005 and thereafter the 
Senior Consultant Cardiulosist siwgestcd the applicant to stay,  in a plane 0 	 - 

dtV in other words to avoid high altitude place like Kohima and 
accOrdingly the applicant submitted representation for posting at 
Cuwa}iaff on medical ground and ultinately the authority was pleased to 

accommociate the applicant at Guwaliati by way of transfer. It is hardly 

after 1 year and 7 months the applicant is again sought to be transferred at 
Shillung  in another high altitude piuce by the impugned order dated 
08.08.2005 without providing any opportmujty for SUbniission of 

representation. As such the impugned order, of transfer is not sustainable 
inthecye'ufiaw. 	 - 

4.10 That it is slated that the  office of the Principal Accountant Cencral (Audit) 
Assaiii, Guwaha, by the impugned order bearing letter no. Esit- 

l/Audit/i.33 dated 08-08.2006. whereby the applicant along with 26 others 

sought to be transferred and posted in different establishment of AC. 
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(Audit) in the N. E. Region, the applicant whose name figured at SL No. 16 

is now sought to be Iransferred from the office of the AG (Audit) Assan, 

Guwahati to the office of the AG (Audi) Assarn, Arunachal 1'radesh. 

However, it is farther stated that the personal deputedto the office of the 

AG (Audit), Arunachal Prad.esh, itanagar, they are to inilially report to the 

office of the Principal AG (Audit) Meghaiaya, Shiiiong. In Illis connection 

it may be stated that the transfer and posting issued in respect of the 

applicant and others are on deputation basis and they will be placed at the 

disposal of the offices where they have been allocated permanently after 

finalization of the peiidiiiq ,  court case. Against the name of the applicant 

there is a "star mark" which is the indication of his allocation to Cuwahati 

office as stated in the impugned order. It is ought to be mention here that 

neither at Shillong, nor at Ttanagar sufficient medical facilities are 

available for a patient like applicant who is suffering from cardlo logical 

problem and undergone a inalor surgical operation, and as a result the 

applicant is required to maintain much restriction in his day to day 

activities, in the food habit as well as in the  matter of movement. 

• Moreu'er, the applicant is required to go for constant medical check up 

-and such facilities are available at Guwahati only. Therefore., it will be 

difficult on the part of the applicant to stay at any other place in N.E. 

Region due to his se.rious athnent. Ills perunent to mention here that the 
applicant was transferred and posted at Guwahaff due to his genuine 

medical probkm and on that ground alone the impugned transfer and 

posling order dated 08.08.2006 is liable to be set aside and quashed, so far 

the applicant is concerned. 

(Copy of the impu ned transfer and posting order dated 08M206. 
is enclosed as Annext. 

4.11 That it is stated that the impugned order of transfer and posting has been 

issued on 08.08.2006 afternoon and the authority in a most arbitrary and 

1 
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unfair manner stated in the said impugned order that the applicant is 
stand relieved w.e.1 08.08.2006 and as a result the authority did not 

provide him any scope to submit any represEntatidn before the competent 
authority to consider his prayer for retention at Cuwahati at least on 
medical ground. it is needless to mention here that in the impugned order 

dated 0.082006 itself, it has been stated by the respondent that the 
applicant is allocated to Guwahati office hut presentl' his service is placed 
under the AG (Audit), Arunachal Pradesh, on deputation basis and he 

will be repatriated back after finalization of the pending court cases. 
Therefore act-ion of the respondent in transferring the applicant from 
Guwahati to Shillong by the impugned order dated 08.08.2006 is penal in 

nature and the impugned order of transfer and posting is punitive in 
nature. More so when the applicaiii suffering from serious ailment, 
theretore on that score alone the impugned transfer and posting order 

dated 08.08.2006 is liable to be set aside and quashed, so far applicant is 
concerned - 

4.12 That your applicant being highly aggrieved with the impugned order 
dated 08.08.2006 approached this Hon'ble Tribunal challenging the 

validity and legality of the impugned order dated 0&0&2006 through O.A. 

No. 206/2006. However, the said Original Application came before this 

Hon'ble Tribunal on 17.08.06 for admission and the learned Tribunal after 
perusal of the mnatei-iuls on record and after hearing the parties was 

pleased to dispose of the Original Application with the following 
direction: 

III the interest of justice UdS Court directs th e  

applicant to file representation before the respondent No. 2 within 

15 days from to-day and on receipt of such representation, if filed 

by the applicant, the respondent No. 2 or any other competent 

authority shall consider the representation within 1 month 

thereafter. The respondents shall pass speaking order and 

f 
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communicate to the applicant. The transfer orders dated 08.08.2006 
(Annexure- 7) shall be kept in abeyance in so far the applicant is 

concerned and he may be allowed to continue in Guwahati till 

representation is disposed off. "  

In terms of the Hon'hle Tribunal's order the applicant submitted a 

detailed representation on 31.08.2006 addressed to the Principal AG 

(Audit) Assam,, Guwahati through ropei channeL wherein the applicant 

stated that he was transferred and posted at Guwahati from Kohinia on 

medical ground, more particularly in order to facilitate his post operation 

tuedical care as advised by  the Doctor and on consideration of the 

genuineness of his case the Principal AG (Audit) Shillong was pleased to 

consider his postin.g at Cuwahati vide order dated 19.01.2005 and 

pursuant to the said order the applicant joined at Guwahali only on 

i8.04.2005 and accordingly he was just settled at Guwahati and has 
- arranged his medical supervision and care etc. But surprisingly to his 

utter surprise and shock the impugned order dated 08.08.2006 has been 

issued with direction to the applicant to join initially at Shillong under the 

administrative control of the A.0 (Audit) Arunachal Pradesh, Itanagar. 

However, the applicant in the said representation requested the authority 

to reconsider his case and allow him to continue in the.present place of 

posting at Cuwahati in the light of the order dated 17.08.2006 of this 

Hon'bie Tribunal.. In the impugned order dated 18.09.2006 it is specifically 

admitted by the respondents Union ofndia that only because the stay 

order passed by the learned Tribunal in an Original Applicatkm where 20 

Assistant Audit Officers junior to the present applicant approached the 

learned Tribunal against the cadre separation order where the learned 

Tribunal granted an interim order to the effect not to disturb those 20 

applicants junior to the applicant as such the impugned transfer order 

have been passed transferring the applicant from Güwahati to Shillong on 

deputation basis although he is senior to all those 20 Assitant Audit 

r 	L 
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Officers, when the applicant who is already allotted to Assam Circle, in 
view of his seniority positioti in strict compliance of the cadre separation 

policy but without obtaining his consent for such transfer on deputation 

basis vide impugned order dated 08.08.2006. Therefore such decision of 

the respondents transferring the applicant frcm Guwahati to Shillon8 

violation of cadre separation policy issued by the Government itself is 

highly arbitrary, ifiegal, unfair and contrary to the polic); laid down by the 

Comptroller and Audjtr General of India, New Delhi vide letter dated 

24.03.2006 and on that score alone the impugned order dated 08.08.2006 

and the impugned order dated 1 &09.2006 communicated through letter 

bearing No. Estt.1/Audit/1..9/2006..07/2186 dated 25.09,2006• are liable to 

be set aside and quashed. Be it categorically stated that the applicant is 
still working in the present office at Guwahati till filing of this Original 

- i q)pi1. LiOJ.t. 

Copy of the Hon'ble Tribunal's order 4ated 17.08.06, representation 

dated 31.08.06, impugned orUer dated 18.09.06 and letter dated 
25.09.06 are enclosed herewith for perusal of Hon'hle Tribunal as 

Annexure- S,9,1O and Ii. respectively. 

4.13 That it is stated that in the impugned order dated 18.09.06, the respondent 

(.1 	
—ts1 - 	-.,_ 	'1- 	1' INO, . n ine a 1ilenU,fl Ui ule tteclsiun ui ue vVL Cii. uku reierteu. ILI 

Rule 4 of the Central Civil Services (medical examination rules 1957), 

wherein it is stated that no employee should he retained in active 
employment When he is physically- or mentally unfit for the proper 
discharge of his duties. But the said orovision cu (1 ' 

exän'jnatjon rules, 1957 has no relevancy with the instant case of the 
applicant as because the applicant after his surgical operation in the year 

2004 declared fit by the competent medical authority and accordingly he 

had joined in his duties and he is discharging his duties properly. 

Therefore such provision is not applicable to the case of the present 

p 
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applicant. It is categoricajjv submitted that the applicant sought his 

Leansfei and posling frm Kohima to Guwahati on the advice of the 

attending medical authoritr, firstly on the ground to avail best medical 

facijjtjec at Guwahatj and secondly transfer and posting is sought to avoid 
in hilly areas in order to 11 iitain good health since the applicant is a 
heart patient, as such the ground assigned by the respondents rejecting 

the prayer of the applicant is not at all a good ground even otherwise 

when the applicant is legally entitled to posting at Guwahati in terms of 

the cadre separation poiiy, as such the responder cannot pick up the 
armlican[- for 

nostjnp- at Shillo9 merely on the oround that some uflor ILA
I 	

, 	
3 

persons obtained stay order in different cases from this learned Tribunal 

when the applicant being a senior employee allotted to posting at the 
office 

of A.G., Assam at Guwahati by virtue of his seniorjf.-, posilin 

sijiijJarf' Gituaied persons were transferred and posted by Some 

inTug-ned order has already approached the learned Tribunal by filing an 
Q.A. No. 2006 and the HO -In'ble Tribunal in the said CiA was. 
pleased to pass an interim order directing the respondenth not to disturb 
the applicants of the said O.A. and the aforesaid case is still pending 
before the learned Tribunal. The applicant being sinilarh, situated as such 
he is also enbtled to smular protection and intenni order. 

414 That it is stated that the applicant is transferred and posted on deputation 
basis without obtaining  his consent3  which is not permissible under the  law of the la-nd and on that score alone the impugned transfer and posting 
order dated 08.09.2006 as well as the impugned order dated 18.09.2006 are 
liable to be set aside and quashed. 

4.15 
That it is stated that the applicant is an employee working under the 

respondenis and as such the respondents are du bound to look into the  
welfare Of the applicant More so,, when the applicant is a heart patient 
and he has been transfeired and acconunodated at Guwahati on 

?#d 
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consideration of his health ground in order to facifltate better medical 
facilities. Therefore the impugned order of transfer and posting on 

deputation basis at Shillong are liable to be set aside and quashed. 

4.16 That it is stated that applicant has already approached the authorities and 

he has exhausted Al reme(ies available to him and as such he has no other 

alternative but to approach this Hon'ble Tribunal for protection of his 

valuable legal right and as such praying for an appropriate order upon the 

respondeits to allow the applicant to continue in the present place of 	- 
posting in Cuwahati. More so in view of the fact that the applicant has 

already allotted to the office of AG Asam at Guwahati in terms of the 
- 	cadre separation policy. 

417 That this application is made bonafide and for the cause of justice. 

5. 	Grounds for reliefts) with leçal provisions. 

3.1 	For that, the applicant is a heart patient and has undergoiiè major surgical 

operation i.e. 13- Pass heart surgery at Appollo Hospital, Chennai and 

also suffered heart attacic earlier, under such compelling circumstances 

applicant prayed for transfer and posting from hard stations like Kohin'a, 

Nagalland to Guwahati. Assam on medical ground and accordingly - after 

consideration of his representations and genuine medical problem the 

competent authority was pleased to accon-unodMe the applicant at 

Guwahati by way of transfer that too after rendering 30 years of service at 

the hard station at Kohima as such further transfer and posting within a 

span of 1 year 7 months in a high altitude place like Shillong will cause 

irreparable loss and injury to the applicant and his health, if the impugned 
order of transfer and posting order dated 08.08.2006 is implemented so far. 

the applicant is concerned. 

5.2 	For that, the applicant has already rendered near about 30 years service at 

Kohima and thereafter transferred and posted at Guwahittj on medical 

Bkj 
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ground and accordingly joined only in the month of June' 2005. Therefore 
his fuither posling at Shillorig and his placement at A(3' (Audit), 
Arunachal lradesh following the impugned order dated 08.08,2006 is not 

sustainable in the eye of law. 

	

5.3 	For that, in view of the seniority position of the applicant's service is 

allocated under AG (Audit), Assam as indicated in the impugned order 
ditted 08.08.2006, as such his further transfer and posting at Shillong by 

the impugned order dated 08.08. 2006 is contra-y to the policy of cadre 

separation, issued by the Comptroller and Auditor General (New Delhi) 

vide letter dated 24.03.2006 and also contrary to the thcular issued by the 

AG (Audit). Assam. 

	

5.4 	For that, applicant needs constant medical check up, which is available at 

Guwabali but his posting at high aliThide place at Shifiong willcause 
irreparable loss and injury to the health condition.of the applicant, when 

the Sr. Consultant Ca.rdiologist advised the applicant to stay in a plane 

area for the sake of his health condition as such impugned order of 

transfer and posting order dated 08.08.2006 is liable to be set aside and 

quashed so fax the applicant is concerned. 

5.5 For that the  impugned order hits been issued on 08.08.2006 with an 

ulterior motive and on the same day the applicant and others has been 
shown as stand released w.e.f. 08.08.2006 (A/N) with the deliberate 
intention to restrain the applicant to ninke any representations for 

retention at Guwahati on medical ground. 

	

3.6 	For that, in terms of cadxe separation policy dated 24.03.2006 as well as 

drcular dated 30.03.2006, applicant is entitled to be posted at Guwahati 
office on permanent basis and on that score alone the  impugned order of 
posting dated 08.08.2006 is liable to be set aside and quashed. 

CO 



r 	 14 

5,7 For that in the impugned order dated 18.09.2006, the respondents have 
fairly adnitied that the applicant is allotted to the office of A.G. Assain at 
Guwahat-j, in terms of cadre separation policy as such transfer and posting 

of the applicant from Guwahati to Shillong on deputation basis without 

the consent of the applicant is not sustainable in [lie eye of law and on that 

score alone the impugned order dated 18.09.2006 is liable to be set aside 
and quashed. 

5,8 For that the reference of Rule 4 of the CCS (Medical examination) Rule 
1957 made by the Respondents while rejecting the representation of the  
applicant has no relevancy with the instant case of the applicant since the 
applicant is declared fit by the competent medical authoritv  and 
discharging his duties properly. 

5.9 	For that juniors of the applicants are still serving at Guwahati, as such 
posting of the applicant from Guwahati to Shillong by the impugned 
order dated 08,08,2006. merely on the ground that the learned Tribunal 
was pleased to pass an interim order where juniors of the applicant have 
approached this learned Tribunal cannot be a ground for transfer and 
posting of the applicant on deputation basis and on that score alone the 
impugned order dated 18.09.06 as well as the impugned order dated 
sJ
r 	 - 

- o.uo.h000 are naoie to DC set asiuc and quashed.  

5.10 For that the respondents are duty bound to grant privileges to its 
employees to provide better medical facilities when an employee is in 
need of such fadilfies. Therefore his case is liable to be considered for 
retention at Cuwahati by the respondents being a model employers and 
on thai. score alone the impugned order dated 08.08.2006 as well as 
impugned order dated 18.09.06 are liable to be set aside and quashed so 
far the applicant is concerned. 

T#d L— ~sJ0 



5.11 For that respondents are duty bound to grant privileges to its employees 
to provide better medical facilities When an employee is lii need of such 

facilities. Therefore his case is liable to be considered for ,retention at 

Cuwahati by the respondents being a model employer and on that score 

alone the impugned order dated 08.08.2006 is liable to be set aside and 

quashed so far the applicant is concerned. 

Details of remedies exhausted. 

That the applicant sLates that he has exhausted all the remedies available 

to him and there is no other alternative and efficacious remedy than to ifie 

this application. 

Matteis not previously filed or vending with any other Couit 
The applicant further declares that saves and except filing of the CiA No. 

he had not previously ified any application. Writ Petition or Suit before 

any Court or any other authority or any other Bench of the Tribunal 

regarding the subject matter of this application nor any such application, 

Writ Petition or Suit is pending before any of them. 

RelIef(s) sought foc 

Under the facts and drcunistances stated above, the applicant humbly 

prays that Your Lordships he pleased to admit this application, call for the 

records of the case and issue not-ice to the respcindcnts to show cause as to 

why the relief(s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 
that may be shown, be pleased to grant the following relief(s): 

81 That the Hon'ble Tribunal be pleased to Set aside and quash the impugned 

transfer and posting order issued under letter No. Estt-1/Audit/133 dated 

08.08.2006 (Annexure- 7) so fax the applicant is concerned as well as the  

V 
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impugned order dated 18.09.2006 coinmtinicated throuigh letter beating 
No. EsLL I/A udit/1-9/2006.07/2186 da.ed 25.09.2006 (Annexure-il). 

8.2 That the Hcrn'hle Tribunal he pleased to direct the respondents to allow 

the applicant to continue in his present place of posting at Guwahati office 

.i.e. in the establishment of AG (Audit) Assam. Beltola, Guwahatj in terms 

of cadre separation policy dated 24.03.2006 as well as circular dated 

30.03.2006 and also on consideration of medical problems of the applicant 

	

8.3 	Cots of the application. 

	

8.4 	Any other relief(s) to whidt the applicant is entitled as the Hon'ble 
Tribunal may deem fit and proper. 

9.lrxterdMRK4er prayed for. 

During peiidency of this application, the applicant prays for the following 
interim relief: - 

	

9.1 	That the Hon'hle Tribunal he pleased to stay the operation of the 

impugned transfer and posting order dated 08.08.2006 (Ar.nexiire- 7) only 

n respect of the applicant and the inqxtgned order dated 18.09.2006 

communicated through letter bearing No. kstt. I/Autht/ 1-9/2006-07/2186 
dated 25.09.2006 so far the applicant is concerned tifi final disposal of the 
case. 

10. 
This application is filed through Advocates. 

	

ii. 	Particulai of the I.P.O. 

	

I) 	I. P.O. No. 	 : 	 & 

	

ii) 	Date of Issue 	: 	12. I ô•. 2-oO 
Issued from 	 : 

	

iv) 	Payable at 	
4 

12. List of enclosures. 
As given in the index. 

i 



r 
17 

( 

V'RIFICATION 

I, Sith Bijoy Ehacan Deb, S /lo Late Binoy Bhusan Del,, aged about 52 

years, working as AsstL Audit Officer in the office of Principal AG (Audit) 

Assam Beltola, (uwahati- 29 applicant in the original application, do 

hereby verify that the statements made in Paragmph 1 to 4 and 6 to 12 are 

true to my knowledge and those made in Paragrapii5 are true to my legal 

advice and I have not suppressed any rnMerial fact. 

L 
And I sign this verification on this the- day of October 2006. 



I)4 

h)AY 
ht 

DR C. S.VL SFANKAR 
A 	 1 	 sreon caro 	 q 

asbl  c, 	moracic 
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Addi1cs f3ishnup8lItV 	

Agc 	49 yr IloJat 	
Sc 	Milc agoi 782'U5 	

13 food Group: AU vc 1'  I, 	 Asam 	
Date Of Adm1011 27/04/04 
Date OlDiseharge : 06/05/04 

Name of Cardiologist 	: 	Dr Asiok Kurnar J 

Name OF Surgeon 	 : 	Dr CSVijayasjiankar 

Cathcterisng Cardiologist 	 Dr A K l3oro 
I lospitat 	

GNRC Heart Jntitute, Güwahatj 
J)ate of Cathc(crjsat ion 	: 	02/03/04 

1)atc of Surgery 	 : 	28/04/04 

i)IAGNOSIS 	 : 	CORONARy ARTERy DISEASE 

SYMPTOMS AND HiSTORY 

This 49 year old .gcntkman, hypertensive since 4 years, diabetic Since 2 years, cx-
smkcr was admitted with history of Inferior %Vall MI in January 2004 and class 11 angina siticë 3 years for furthcr cardiac evaluation. He was evaluated elsewhere by cardiac calh and coronary angiography which reveaIed frip!c vessel diser: with notinal LV function 1 Hewnq advised CAIGurgery 

• CLIN1CA1.JEXAMINA11ON. 

On admjssion, he wahacrnodynamicafly stable with a pulse rate of 8(i/min aticla 131' 
of 120/80 inni JIg. 1xaininatjons of the cardiovascular and respiratory System wcr•e nonnal, 	 - 
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To 
The Pr. Accountant General (Audit) 
Mcghnlnya etc., Shilloug 
Shillong -  793 001 

A ox >c V 1~f 

C~o  

(TI: rotiRit proper c/ia,: ,u'I 
Subject:- 	l'raver for transfer to the Office of the Accountant General 

(AudIt), Assarn, Guwahati 

I.cspcctcd Sir, 

• 	 Most respectfully I beg to lay before you the following few lines for 
favour o your kind consideration and sympathetic action. 

That Sir, I had jbined in the Office of the Accountant General, 
Nagaland, Kohima on 10.9.1976 as Auditor. Consequent on passing the section 
Officer's Grade Examination (Audit-Civil branch), I have been promoted to officiate 
as Section Officer with effect from 17 July 1998 and as Assistant Audit Officer with 
effect from 1 January 2002 in the Office of the Accountant General (Audit), 
Nagaland, Kdhima. Since the date ofjoining, I have been rendering my services to the 
best oFby abilitic and satisfaction of my superior authority. 

That Sir, in the month of January 2004, 1 fell ill after heart attack and 
revealed Coronary Artery Disease (CAD): Triple vessel Disease and advised me to 
undergo operation Of Coronary Artery By Pass Graft Surgery (CABG). Accordingly, 
as per recommendation and aprova1 of Medical Boards and Director of Medical 
Scrvices Kohima, I moved to Apollo Hospitals, Chennai in the month of April 2004. 
In view of my symptoms and angiographic findings I was laken up by the Apollo 
Ilospital, Chennai for CAI3G surgery on 28 April 2004 and released on 6 May 2004 
(copy enclosed for reference) with an advice time to time, I have to move to Chcnuai 
for review of my health. Moreovrr,  it is.also advised periodic monitoring of blood 
pressure, sugar and anti hypertensive/diabetics to be checked by (he' 
Diabetologistlphysician. 

- 	 Vou may be aware that Kohima is a place where modern facilities for 
treatment of such type of heart's disease are not available. Moreover, needs of daily 
life.als compels me to walk frequently on uneven roads and climb up the bill 
stares/slopes here at Kohima which is badly affecting my ailing health. 

In consideration of above, doctors have' advised me to be in a plain 
area and in a city with good cardiOlogy facilities tlan in hilly places and where 
movement is easier and modem facilities of medical treatment are easily and 
frequently available (Copy enclosed). 

Incidentally, it has been reliably ldarnt that the case of my transfer to 

the Office of 'the Accounthnt General (Audit), Assam, Guwahati. during 2004 is' 
already under your active consideration and hope that action towards the above will 
be taken accordingly at the earliest in consideration of my health condition 
/ 

'p .,  

: 

'E 

j ''  •.•. . 

t•. I' 



I. Would, thcrfore, request your goodseif to consider tny case 
sympathetically and 'get me transferred to the Office of the Accountant •Gncrd 

	

• . 	
r (Audjt Assani, Guvnhatj at the earliest so that I can tide oVer the crisis. 

. 
'i.. 	 . 	 . 

Ior such..ac.t of ksidness. I and my family shall remain proloundly 
grateful to you. 

1 

J4 	• ' c,.l J1.• •,'. 	4' 	, 

	

.v, 	 .•j 	, 	 . 

	

. 	, 

Li:thned- 	ls ciatq.,il 

tt::1.• .,. ." 	
. 	'4 

'4 Dau'd Aohlma[t/s July 2004 
Yours faithfully, 

.4 	
. 

, 	. 	
...: 

	

1 	 (BIJOY BHUSAN I)E13) 
Asstt. Audit Officer, 

Olo the AG (Audit), Nagaland, l(olilma 
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i 	••- 	 OFFICE OF THE ACCOUNTANI 	NNFL VU' IM\JPLPu1L/ 

. 	,. 	'c 5 KOHIMA 797001 
Phone 	(0370) 2225309,10,11,12&13, Fax 	2244708 

A4i ChopIiy 1A&AS 
S 	fly Ate(hUntant Cehbrfll (Atulit) 

4 1) 0 No Admn!Audit/2 19/20012 2001/489 
i Date 22nd  July 2004 

Dear 

I am 	d forward herewith the rep7esentatlon of S/ui Byoy BflUSL?1 

- 	
'- Deb1  Msiswit Audit Officer; the reprsritatiort itself is a explanatory. 

While foti.varding the representation I would like to invite reference 

to 	your 	letter 	No. 	Estt.I/Audit/13102.0312682 	dated 	2-12-2002 

whereby it was informed that hi 	case, would be considered during 2004, 

• 'moreover, I am fully convinced of the genuineness of the CaSe and liitis 

request you to ktndly,jlns request as a special case cnnsden1iq the mn( of 

the base. 

Enclo :-. RcprescntationalqngiiI1 
icjc _cei't';licates. 

•Shri- Rajib Sharma,' 
PrinciplI Accouhtant Generat (Audit) 

Yours sincerely. 

.-:-----•' 

ç. 
•3'i -t •-c 

/\ssam, iviegnainya eic4 
Sli'illong. 

/ 



w 	 A- s) 
The Principal Accountant General(Audit) 
Meghalaya, Arunnehal Pradesh, Mizoront, Shilknu. 

(Through proper channel) 

Subject :- 	Prayer for trnnfer to the Office of the Accountant Uencrnl 
(Audit) Assaiii, Guwahati. 

Respected Sir, 

With duet  respect and humble submission, I beg the honour to lay 
before you the following few lines for favour of your kind and sympathetic 
consideration please 

That Sir, I had joined in the Office of the Aceouiitant Gental (Aitdii) 
Nagaland, Kohima as an Auditor on 10-09-1916 and have been promoted to officiate 
as Asstt. Audit Officer with effect from 01 January 2002 in the Office of the 
Accountant General (Audit) 1'agaland, Kohirna. Since the date ofjoining, I have been 
rendering my services to the best of my abilities and satisfaction, of my sucrior 
authorities. 

That Sir, in the month of January 2004, I fell ill afier heart attack and 
compelled to undctgo operation of Coronary Artery By-l'ass Graft Suriery 
(('A l() at Apollo Hospital, Chenuni on 28-04-2004. The doctors lin.e a(l•iS((l 

be in a pknn area and in acily with good Cardiology facilitks than in liii lyplace:.; and 
movemcnt is easier and modem facilities of medical treatment are easily and 
frequently available, 

You may be aware that Kohima is a hilly place and climb up the hill 
stairs/slopes which is badly affecting my ailing health and modern icilitics for  
treatment of such type of heart's disease is also not available at Kohima., 

That Sir, considering necessity of presence at Guwahati due to major 
heart surgerywhich had already been explained in my earlier represeitalion dated 07 
July 2004 (copy enclosed for ready reference). But unfortunately my representation 
dated 7 July 2004 was neither acknowledged nor any action was taken by the CCi\ 
considering the genuineness/gravity of the case. 

In this connection, it is also mentioned that it has been reliably learnt 
that the case of my transfer to the Office of the Accountant General (At.?dit) Ass;mi, 
Guwahati during 2004 is already under your active consideration and hope that action 
towards the above will be taken accordingly at the earliest in consideration of my 
present health condition. 

In view of the facts stated above, I would fervently implore your 
/ benign authority to review my case considering gravity of my problems and c<pcdite 

my early transfer to the Office of the Accountant General (Audit) Assam, Guwahati 
on priority basis/ humanitarian ground as a special case so that I can tide over the 
crisis and for such act of your kind and sympathetic consideration, 1 and my family 

• shall remain profoundly grateful to you. 



i - i Surgical report and doctor's certificate had already been submitted 
alortgwiih the representation dated 07 July 2004 for information and sympathetic 
consideration. I

. -. 

Enclo :- As stated. 

Dated, Fohlma 
the. I ., .November 2004. 

I;i. 	 . 

4: . . 
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f , 	•4 	.,- 	 •• - Yours fatthfuHy, 

(I3IJOY BHUSAN DEI3) 
Asstt Audit Officer 

• Office of the Accountant,GcflcrflI (Au) 
Nagaland, Kohima 
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To 	
A ,rntflt fleneral (Audit) 

4 .i 

iitct 

i 	 -. . 

Nagaland, Kohima . 

ttit'  ttir tftkj jjS up th 	trnMIt 	to the ptiipil 

Accountant General (AudIt) 	hlllong W. 	oF tht 

Accountant General, Assani, Guwahal i 

Sir, 
With due respect and humble submission, I beg to state that my 

represefltai0ñ dated 7 July and 17 Nbvember 2004 on medical ground (patient 
of By pass'surgerY) regarding consideration of my transfer to 6Fflce of the 
Accountant General (Audit'h Assm Guwahati was forwarded by this office to 
office of the Principal Acpoufltatlt General (Audit), Shillong being Cadre 
Controllit1g Authority (CCA) considering The depthneS5 genuineness and 

ion dated 7  
merit of the case. But' unfortthiateiY representat

th July and 1 7 th 

November 2004 were neither acknowledg6d nor any action were taken by the 

CCA considering the genuineness an4 merit of the case 

You may be aware that Kohima is a place where modern 

faoilitieS for treatment of such type of heart's disease are not available. 
Moreover, needs of daily tic also compels me to walk frequentlY on uneVCn 

roads and ctmb up the hilt stares/slopes here at Kohima which is 
badly 

effecting my ailing.health 
In considerati9nl of above, doctors have also advised me to be in 

a plain area 
and in a city wIth good cardiology facilities than in hilly places 

and where movement is easier and modern facilities of medical tieatrncflt ae 
is not at all ftilly possible at Kohinm. 

Now because of competlifl reasdns due to my teriorati11g health condition 
arising but of heart problems. Therefore, once again 1 would like to request 
',ersonal intetventiofl of our Hopourable Accountant General (Audit) so that countant General (Audit), 
my transfer case may be taken up with the Pr. Ac  
Shillong in consideration of my health condition so that my case may be 

also ad 
considered1sett 	at the arliest. You may 	

mit that had '1 been 

transferred at plain area like Guwahati I can avail better medical services 

I For which act ôf kindness I and my family shalt 
remain 

r ptofoundlY grateful to you. 

Yours faithfully, 

4.  

'.1 

'3 

. 	( 
• 	

(BijoyBbusanDeb) 
Asstt. Au.dit Officer 

OIo the AG (Audit), Nagaland 
• 	 Kohinia -77 001 
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4 	
ACcoUN1I GENERAL 

(AUDIT)1 ASSAM, 

alu 

V 444 

Dated: 261041215 

111 Mm.. 01.,C  

	

pursuant to of 	
order No, Estt-1/M'155 dated92S of the 0ffce of 

General (Audit)1 MehataYa, etc.1 Shillong, Shri Bijoy BhuSat Deb, 
from the olf ice of the 

	

;

' 	

fl 

on 05 

- Atith0Y 	
Deputy Accountant General (Admfl) 

112005 	

',s order dated 25O42005 at 
PI6. in the 

	

44
1. 	 file No. 	

°6. 

Sd! 
Sr. Audit Oftiw (AdtU) 

Memo No Estt1/Audtd9/2005Oó/ 	

Dated 26/04/2005 

N 

i T1i principat DirCCtOt of Audit, 	 4 	
tiga0 Guwahatl4L 

2. The prinCipa' 
AcCoUfltt General (Audit) Meaa, etc.. 

Shiltoflg1 

-3. The AccOU1flt 
General (Audit)1 Naga1a1 Kohima. 

4 The P A 0 10/0 
the A 0 (A&E)1 Assam, Guwahatl29 

	

4 	
5 The Sect etary to P1 inclpal Accountant General (Audit)1 AsSan 
6 The P A to DepUtY Accountant Genet al (A). Local 

-i. The MOIEStt2 Sectiofl. 
S The AAOIReco Section roup 

, c 	9 offcc order file 
he pciOfl concern 

H
•  

i3 Hinds Ct1 
(AdITh ) Sr Audit Ofticer  
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 f'aii 	 c4u' 	((n(j 'I 1w f 	to thc Ci1 Aticltt oIIic 	in Noj1 J4i,t Rgion JIifJijfi, 'ii' 	ffii 'rtplhi of c4tJi Oilj( c and lhry nny b 	to 1k on u,d Hjt 	on 
co by thorn a: pot ii liru ton cw!oct u ' 	ua of t'ie polity 11 	

f 	t 	Pt 

ll 
:•' 	

in ccII CiWJ(, ac11of JikJy to ho 

	

bthc 	as pr optio 	rCIeise(I by th,j may he oaJ Oil 
hiod 

_Jis
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tthc1  dUic 	pu 1nti 1 , 1 tio, 	ont III d 	p 	'i ol th pOIi( 

	

i; 	1Ik 	I j(; :)kI be Sont toij, by I5Qc2(10 1; fJ 	 cj 	11) c 	ld 	Ifi phtce 
Cave;jtjr, the a.p1opj 	couxis ofju ittj 	niay ho Iilcd !tu 	 i With your 	idng COUflC 	 n  

1-nC1(.; i: ah -  

(tv1anj 	I 
'Ian1  

i'OiJl:I t::itif lily, 
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One irnc option for aHocation to a pai1ica1.  oliicc utay bc calkd io 	ftou 	lie xisiing Group 'B' officers belonging to common cadre by the prscnt ead onLoIlmt 	3401-i1 t 	i c, 	I'AU , (Authi) 	AWC.Owlflyn 	etc , 	'liIIonç 	n't 	'V (A 	1) 	Aiam, 	Guwiil,ati, 	rrbo 	oploce 	nhalt 	1)0 	roquiretj 	to 	t ti(lic.rfle 	h . J)rcire11cc. . 	 , 
41 - 

K. 11 
. 	 . 

Vacanci*08 in eombmcd cathe may be plopoltlonately dilnbuicd iinongAl ttt' 
conccrmd oflices and the existrng staff may be 4tocited to vauow ollir . c against 	the 	 sancionccl 	strcng 	nunu 	\'aan. cs • 	4 	1 	 --••' 	 . proportionateiy dislnbutedrn each cadre 

/ 
lCIXllcttCfltp()5tjflfofrQ1) '13' othcers or common cadre against the rcquirèd . ,.. . . 	..... 	

: strength of various •Civil AuditlA&E offices shall be made by the respective 1 cadre wfitt-o A-M-811010ritics strictly ,  on the basis offlte sciuonty of the (}fiICCI , h-we c,eicisd then Option for a11oa(ion to cuch dices, iic'pcc1ve Ct .:f. 	• 1 	• 	I 	• 	• 	. 	• 	. 	.. 	
I•.•'. 1  ? 	tiK.11 blaseof1ic,' 

if the uumbr of optccs fc'i parbculaj oiIicc 	icjli ithe icquit c4 trc11Clt 
: . of that office, the in each cadre (SA.O/AO/AAO/SC)) who an 

not be accommodated in the office of t!r_ piefcrencc against tht, requite .1 
strntit of that oflice a per their_seniority, ha11 be posted on dcput4uion bi 
to the oflice V12 deficit chccs If suf1icienyoluntc015 are hot dV ;ihhlc lot 
such omng on deputation basis, the_jUnior'tlic,st_p ___sine,c ' of rcquitett 

be  
L1L4CfCIL 9OndLputThon })ll1s No 

willingness shall be nccsarv lot lhta puipuw but dcputation aonc slial' b 
payaL'lc However, they may be asked to gic lhcirjefcrcncc mi 'mdi potmg 

oil 

meithoiling the names ol d1icit offices dn1 as fa as posibIt they rniw be 
I pted to such deficit oflicv ii the ba51 of their SelilOnly and pftfuncc 

by thcin for this puipoe I hese p1tonc shall be posted to the othee of Ineir 
': choice on the bacis uf their senionty on availability of subequt iii vacah1ics 

against the required strength in such offices the suiplus opteLc shill also Ibi-tu 
pait of the cadnf their office foi which option was crcrciscd by theiri ' 	' 	. 	. 

• 	Ii' the number of optces for a iai -ticular of1ic is less than the sanct;onccl strength o1 7  Olat office all the t)pt'e shall be allocatd to that oflice 	IJi renaIiiwg a ancie shall be filled up by 	 mtation of su 	opcs as per guidelines' 
. ,  laid docn at IV abo.e the vacancies ning due to lepatnaijon of the 

deput.ationjts to the othcc of theic choic will be filled up by the ';itcmcd 
i0jj a perp1oisio,,s conimied in the Re ruUmct Rules fot the conceinc,d I4 tpOStS 	'j L:] 

to Group 'B' posts aller the separation of cadre liaU be nindC r I 	by the onerned offices I orn auongst the eligible othcui ol thtit offu 
\ Ilovvcvei-, in surphi offiec; no further promotion: "will be ii.cLc Lilt all the / 	surplus optees poslcd to deficit offices on deputation basis are ecoinmoctetl in 

these offices. 

4511  
/ 

14LO—q1t _MnAftowit ,  will be done in the deficit officc mly aainI: the rqtiisikn 
already placcd/to'be phced to ShtTSe1cctjo, ConImis!ion. 



Nrnnc of the Offlvo SimctIoned SttCgtk ' Sanctioned Strength 
SR.AO/AO 	' AAOs/So, 

Shillong 204:8 37+13 

c. • GuWahati 42+9 113+17 

AthIa. .•. 	.12+4 30+8 
Imphal . 	13+3 15+4 
Kohima 6+3 18+5 

Total 93+27 213+47 
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ACLOUtANI OLNLRAL(A&L)ASSAM, OUWAIIAH 

ICUt 1)11 (:1(IIC SeI):talk!ii 

	

(iITIIhI No, A(/Scp.'(ir.'!2(Il I 	 Ifltc(I 3n/.112006 

I • 	I c;uIqtIiiIets ollice has (IeCidC(I (0 S(I)ilI 11C (he cUninoJi Uit)UI) ll Ca(II e from Section 

()(f'iccI to Sr. Accotiiils 011icers in h A&I 	fuices of the ?'J.E. region hither to coiilrolled by 

the Accoiuitfflit GciICr8I(A&I) Asaiii, GinImI. 
(I. 	The ol1ices to whIch the staff orny c,cerciSc their aite time o1,tion ate the A&t offices nt 

, y ' 	• 	AsSaFn 1  Mcp)uilnytt 1  Monipur iripura, NgIand md (lie newly created offices of ?iIzointn 

	

: 	• 	, 	, 	 II(I A flU) cbaI Pindèsh 	• • 	. 	. 	- ••-••.•.-..•.-•.-  

III 	
I lie CI 	oftirnup 	I 'II' C eIICS 	niikI be Iii ,ccoidiiiC 	c illi the foIIovuig crIitfl 

IV I lit xlIsng cbilf itiny be nllocntd on p& innitcilt mIiiig ng'uinct the iuiiiu ii SIICIIL!th on tlit 

basi s of the ( niortt of the olficcrq who hoyt cxuclqcd tht.ir i)ptiotI for tifloentlon '° ciK Ii 

otiice. inccpcetive of their bnc office 
I 

' 	I U 	0 iii nIcr (11 ()ptcc for it putt iCli I 	oIl ice Ic initic titno the icqilireil ttenflhii ol thnt ol lice, 

the. excecc jicrsiiii in cncht ciulre (SM )/M )/AA()/SU),WliO ciiii not be nectintiniulahid in (he 

ollite nt 

 
tior picfercnr.c ngnioI (tie riiliiircd sItttijIli iii hIiI tiltice nc pet their çiiiiiiily, 

SlwlI IlO P° 	tieptituthiot l,ucls iii the ohlice liii which niiinhci oh oliIec IR Ies thiiiii IIII: 

icqittied iicnj,tIi of (hut iiillCc vii ilelicli ohlice 	I I ciihuiciciit volt i'lcetc nrc not nvlti1ihl0 liii 

IUI1 imtiflF oil (iC1iUtIttlOhi bai, iil( 	tIiiiOt Iii(it petsoils Iii OXCCSS (if itu1iilicd sit othi lii 

0• 

c:lch% t'itiIe iIitit he citt to ilelicit oFFice (Iii tkptilnhioo hock. No wlhIhtijiitss 11111 1 11h e 

iiccCS;iIy Iir (uk purpose tuiit deputnilon ;ihlownncc slinhi he piyu1li1e. I lowever, lhe) 1 iiuiy he 

;ikcd to ivc thick prcfcrciicc for such postiui octilioniflg the naiiies of deficit olfics iiiul ii 

hIt fs posihk lucy netS he litt1I to such dtitii oh licts on the husk of limit seniority tutu 

• picteteme piVCil bv.Ihi'ot lot thuc piut1oue ,  1 hw 	;lth(1 hue I 	tcd In the OtilcI' oh  

chuoit 	tin the bisis of hctr seniority oii i iii ihitity ol siihct.qiictil 	Rflhi( its i 1IiisI tin. 

ii' qi it NI cli Lii iJ Ii in such o flit. cc 	he ciii phi ic opt c c chill ii cn lot in purl f I he cidrt of liii. ii 

	

13 	 tilhict liii 'hiith Optitill 	tc extut 	d 115 thint 
II tIm utittiber ui optees br a tttiicular othitt. is less (hail the sanchioncil shiciigbh ut lituth ul lice 
ailihe liptecs shiIt be allocated to unit olilce, 1 lie reinninhlig vacancies .01:111 he tilled by 
depuitahinut of iirpitts ttptec as per tuideIine Iid dowit at V ntiovc. 1 lie vacancic nilsing 
ilite lii ichiiittiltlioii nIthe dejftituttinitislc to (he ofhice of theIr choice wiI he hilled iii by the 

coilceilueci 	I Iice ik 	proviSIOti contained in the l(cirt,itoiciit lbiIeu l ir (lie. Cl lucci ted 

'Ill. hIm jiinuintiithS to (rotip 'ii' is uhler the sepaiuitioii of cadre hinli lie ,it;ntt by the 
collect nod o I1icc from fflimilgst the ci gible it liket s of their otlice. I lowe vet, iii sot titus 
01 hiee i to futtlier promotion will be made Ill I nit the iir pltis opices potcd to deficit o hices on 
dcpu(niiofl basis tire accoiuimotlated p these oFFices. 

• 	VIII. 	(Thud iCitti(tiICiit will he dime In ilie thelicit 	fflcec only nj',uiitist (lie rcqiiishtluuil nhe;uul)' 

plicetI/ii, be pIttt to Sta1FSkcih,ti (uinntis5idti. 
W tilt n VICW (0 implement the above ciie toe (ut sepunat toO of etidrcs of (Jrotp t 	iiSiS. lilt 

/ 	
the pieuont Group 'U' OfFicers (Section OffIcers to Senior Acctniiit5 011icers liuclinhi ug those 

tin ib 	iiioo toil tot fnr 	ii cut viit ) ol tInt iulliu nit lit ttI'h) ttiiuit ii to 	i it ct tutu 

J 	
opttoii ii liii. uicloscd j_il(ji!)J OI'Il( )N1 and suhunil tIme cimu.. to the tucotnr jccotiIuis 

Ott itt I fAdinn of (hits till n.e 	
I It. shiothil nico pi Cp itt Ii It I of 

ohIo. I 	ott Ii.. ivt and utsuit cuicttiii' of ,  ihi 	tittular t tilt 'Oplinu I otto to tJutOl tu 

;eutil 11tI r  
-. 	,. 	0 
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1!r!i,rdurSltOIt i(1f4r Matg. 
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tinYA, shiflonci re4IleStlflO him ,I:o eonjdu 

Ii$ tr3 ler. t% 	
nt ifl(J Ht Gwoh0' uflder the AU (Audit) Ass; 

ffl. 

4 	
1" 
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• :- 

:4 	4 

2 	3 

TWO 0F4 11 CO 8 L.. finding no response to.hIs rpesentation doted 
4 ,  

07.07.0. hc' has:  again tiled representations dated. .17.1t.O4 ond 
I,. 	 •• 	Ø:L• 

Pi incipol A((Audit) Mehaiayo, SIilllong Li anclei i cd 

I In' a11h nut and posted tijA ,pptknnt at ( uwnh&I n MO I h 

and Auditor (enernI of India, New J)elhihas issUe(l tac$ re 

1n puliry.. -in 11!rmn of cPf)flrfltiOfl pnicy (Auiiuxiir t)  the 

p .; 

ni,iic.tt1c' nilot L'd .UI1(Ier AU (Audit), Assam, Gtwnhnti and he is 
' V 	 3 

i.., n$ttod 'L( h' 14*1iIIod ot (nsvniintL ilic Principal Accufttrni I; ( ;n'rnl 

	

•.. 	• 	
.: 	

. 

: (Audit;) Asnrn, Gtiwnhal:I issued th impugned ordr dnted OtLO1.2O% 
" 	.j.: . . . 	 • 	 .• . . 

S  WIe3'Ihe npphcaiit alongwith 26 others -are sought Io he 
4 .  

iransf(7red and posted in different establlshmept of AG(Audi in t:he 

----- -------------- 

M 	on)., the appllpnnt whose. nane.f1gurèd . o, Sl.No.18 is now 

	

• 	-:1 ) 

be trnnsfrrred from the o1fl of the 4GçAudit) Assarn, 
.iti4.- 	•4_J 

I 10 	 tfio AG(AudI) .parnr&. rdflS 1! 

l e appilca tv.transfe9'ed;.?d posted from 

io .d,iwbnii 'due to his 'rnedIcal',çloflnd and therefore he 
1 	ft 

l'OliOViIitJ rc'iiek:'  

'al 	Thn I lun'hie i 4rihuuinl be plenced tO sot: Aside mid 
: 4 	•qucsh the Impugned trnncfor ond#pc,stlng orde 

nd.r 	letter 	No,fl,tt.lIAudlt 	/ITJ 	dated 
• .O1i.(1IL2OO6(AnneiHo 	so far the applicant Is 

• 	• concerned. 	;,•• 	•. 
'I'hat the Ilon'bie Tribunal be plensed to direct th' 

• 	. respondents toallow the appiicatto1 contInue In his 
• 	present pitace of posting at Cuwnhntioffice i.e. in the 

, 	. V'SiflhIlShiT)eIlt. 	(t - AU 	(Atittit) 	Asnn . 	k•lI h, 
Guwohuti In ternt3 of cadre separation policy dt1ed 

/ 	• 	24.03.200 as well as circular dated 30.03.200 and 
' nIo on consideration of in edlcal problems et iii 

• 4 appllcant 
' 	Costs of npplIcat1on 	. 	.,. 	- 

• 

	

	L4. Any other relief(s) to which the applicant Is entitled 
as the Hon'ble Tribunalmay deem fit and proper.' 

I have heird Mr M Chanda 1earnd eouneI for the cipph ini 

med • larIlP(1 Md1.C.G.SC tot the Respondents. q. 
• 4. 	I 



	

- ; 	
\ 	Wli:t'it Ut,' ina 	case up for 	rInu;e Icar,ed coun'i kn the 

• 	 III S 1.)flUtX(t LhRt the A1)pHCAflh S pOStPd at. Uuwahfiti 

ii tnt t 	1 A,nU() Aqqniu nil 'nnstdE'l nt.Ion ft fl)d Icat gi flU fl Ct an Ct 

I 	

I 

dh tIto'i upon the espondents to 1Iow the apIliICflflt 

.. 	i 	 . 4 

I . 	Lo ,iitt In 	In I1t( 	fotl I: plflhmfl or  posthflhi at. qiwøhnt1 in view of 

p. 	
•14 

hs 	niot fty 	,ItIon 	tas 	peu 	Hepftrntt?II 	poib y 	dot td 

./4 OH /006 tetpIlcHflL has rnnde several 
	reI)receH1flfn1 

.4 	 ,. 	 .. 

• 	
thii 	tcS'p1)uiet1t5 	ngrinst 	t)t' 	ii01)Uçjfle(i 	LI1(i(' 

date 	O9J0() but to Ill) 
re$pt)flSe. In this tnUtesL oFJutirE thits 

••H .  
11 

• 	Cotnt flrpc'tc the flppll(flflt to file 	repre$efltt0h1 before the 

No 2 wIthin 15 iayc from to-they and on receipt of  Oct' 

1 	 1 

rep?tfnta1t0fh 
ii' filed hy the appliCanti Ut reII)onthoflt No) or 

	

I',,, 	
4 	 . 	

. 

ony 
rthfl1 70fl11)etCflt 

an1hortY shaH concdder the 

	

• 	 t.il 	tiflhII thi1flt 	Th rilidelits 	: 	I)aSS 

j 	iiCt 	
t 	(tI npphiRflt. ilte t,rflflfP1 ordi'S (I 

1, 	. 	• 	 . •. r.• 

I 	QU,t)U200U (AnneXt1) 'J) till be kept in M,eyflfl 	in so tnt the 

•.• 	•;' 	 H 	
;• 	.•.• 

. 	.flpP
1 	nnd 110, may l conC r

he .aUOWP to continue in 

I' 	
u WIII 

• 	
(iPIih1lhItl is 

Clt'(.4u )r(UnUIYAlspoqe(lot. Thr° 
wifl he II() 

ot iii 	to i 

. 	

Sd/J1C CHAIRMAN  
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01 
•y 	4,_ 
b. 

4 
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4. 	.I 

I4sltt Of AppflCtl0' 1 . .......... 	 .4 

1117t1 on whict' CCPV L4 	% 	14 
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IThte On wl41c1' copY t7  
!;tICd U) he tru rop  

Sccti°fl ('41 t'' 1J4 dth 
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To, 
The Principal Accountant General (Audit) 
Assain, 
Maidamgaon.. Beltola, 
cc...i 

IUiW..-. 

Annexure-9 

(Thh proper diannel) 

ConiinuaUon of present posting at. Gu.waiinti; prayer If 

Ref: - (1) Judgment and order dated 17.084006 in O.A No. 206/2006 
passed by the Hon'bk Central Adnünisfrative Tribunal, Cuwahali,. 

/'\ 	 1 	,.i.. 	.J,i....1 ')') no 
LL)rL %.4.. L&1..& 	J . JJ . 

Respected Sir, 

Most humbly and respectfully I beg to refer to the above references 

and beg La lay the following few lines before you for your kind and sympathetic 

considerations. 
.1 

That Sir, I.was initially appointed as Auditor or. 10.09.1976 and posted at 

ISotuma under the etdxninis&ative control of AG, Nage*land, Kohixna. Thereafter, I 

was promoted as Sr. Auditor in '1984 and then further promoted to the cadre of 

Section Officer or. 17.07.1998 and as Assistant Audit Officer w.e.f. 01.01.2002 by 

the cadie controlling Authority AG (Audit) Meghalaya, Mizorarn, Arunadial 

Pradesh etc., Shillong and posted in the same office at Kohima. 

That Sir, following a heart attack in 2004, 1 had to be shifted to Apollo 

Hospital, Chimnai in serious condition where I had undergone a CABG surgery 
on 28.04.2004. 1 was advised by  the Doctor not to walk up and down on slopes 

and uneven roads and to remain under constant medical care and supervision. In 

view of this, in order to avoid movements in the hilly uneven terrains at Kohinrn 

and also in order to facilitate my post-operation medical care as advised, by th e  

Doctor, 1 submitted representations to the Principal Accountant General (Audit), 

Assani. Meghalaya etc; Shillong praying for my transfer to your office at 

Guwahati which was strongly reconunended by the Sr. Dy. Accountant General 

(Authf), Nagaland, Koliima vide his D.O letter dated 22.07.2004. 



That Sir, being shifted on the genuineness of my case, the Principal 
Accountant General (Audit), Shullong was kind 10 consider the matter and I was 

transferred and posted from the office of the A.( (Audit), Nagaland, Kohima to 

the office of the Principal A.G. (Audit), Assarn. Guwahati vide order dated 

19.01.2005w where Ijoined on 1 80.04.2005. 

That Sii, subsequently the Comptroller and Auditor General of India, 

New Delhi framed cadre separation policy vide his letter dated 24.03.2006 and in 

terms of that policy also I have been allocated to Guwahati on permanent basis 
and as such I am entitled to continue at my present post in the office of the 

Principal AG (Audit), Assam, GuwaiiatL 

That Sir, when I have just settled at Gtiwahati and have arranged for my 

medical supervision and care etc., I have to my utter surmise and shock, one 

order No. Fstt-T/Audit/133 dated 08.08.2006 issued from your office whereby I 

have been sou.gh.t to be transferred from Guwahati to the office of the AG (Audit) 

Arunatha]. Pradesh, Itanagar, with the. direction to join initially at Shifiong and 

even stood released w.e.f. 08.08.06. 

That Sir, situated thus, and being aggrieved with the said transfer order 

dated 08.08.06, 1 approached the Hon'bk Central Administrative TribunaL 

Guwahali Bench, Guwahali against the said transfer and posting order by filing 

an O.A. No. 206/2006. The Hon'ble CAT vide it's order. dated 170.2006 in O.A 

No. 20611 2006 was Idud to stay my transfer aforesaid and directed me to file M. 

representation before you within 15 days time with further direction upon your 

honour to consider my representation within 1 month thereafter and to pass a 

speaking order. In compliance with the direction of the Hon'ble Tribunal, I had 

submitted 10 you my application dated 23.08.06, foxwarcUn.g therewith a copy of 

the order dated 17.03.06 of the Tribunal and further to that, I am now submitting 

this detailed representation before you for your kind and sympathetic 

consideration. 



- 

	 '—I 

That Sir, as stated above, I was transferred and posted to. Guwahati on my 

health ground only and I am constrained to move oul of Guwahati at this staged 

As per the allocation made under cadre separation policy also, I have been 

allocated to Guwahali Office on permanent basis and as such I am entitled to 
cojilinue with my present posting at Guwaliali. But it is evident from the order 

dated 0.08.06 that it is due to the problem caused by the hung of Court cases by 

several officers against their transfers, that I have been transferred to  

itanagar/Shillong till firaiisatiort of those cases, which is an injustice meted to 

me for no fault of mine, more so in view of my present health condition. I 

the.refore py  to your honour for natural justice as well as sympathetic 

consideration on humanitarian ground. 

That Sir, I have served for long 30 years in the hard station at Kohinia, 

Nagaland and I have joined in it plain station (Guwahati) only about 1 year and 4 

months hack and that too on my health ground since T am a heart patient and 

have undergone a by-pass heart surgery only two years back. in such a situation 

my transfer again to a hilly place like Shillong is distressing for me which may 

even turn out to he fatal for im. 

Under the drcunistances stated above I would earnestly pray your 

honour kindly to consider my case with your utmost compassion and allow me 

to continue in my present post at Guwahati in the light of the order dated 

17.08.2006 of the Hon'ble CAT and for this act of your kindness I shall remain 

ever grateful to you 

Thiclo:- Copy of the order dated 17.08.0 
Lopy of representation dated 23.08.06 

Yours faithfully 

Date: -. 	 666 	 (BIJOY BHUSAN DEB) 

Asstt. Audit Officer.  
O/o- Principal AG (Audit) 
Beltola, Guwahatf 
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OFFICE OF THE 
PR ACCOUNTANT GENERAL (A(JI)IT), 

MEGHALAYA, ARUNACHAL PRADESII AND 
MIZORAM. SHILLONG - 793 001 

Dated: 18th September, 2006 

*4 

\J. 

• 	
:.4t 

I- 4"Y 
No. DAG(A)/Con-C/2064006/71 8 

ORDER 

A. 

I have gone through the representation ubrnitted by Shri Bijoy Bhusan Dch AAO ol thc 

office of the Pr, Accountant General (Audit), Assatn, Güwahati against the orders passed bearing 
: 	- 	. 

No [stt-I 1 Audit/133 dated 08/08/2006 

I have i'one through the points raised by Shri Deb in his tIoi .snd i Lfli '. 'tifl it I i1 

p)• • 4 

,. 	 cL - . ....................................4.. 
it 	:et !'iat S'iri iJeb 	eit 	a Na!'1an' ci'tre o'cev v.:i 	...... 

liq  

- 	- 	'_ ; 

the Pr. '\ccoiintant GeFi?à14Audit) Assam Gtwahati on the basis ol his u.piuttation on 

- health ground. It i4 also 'a fact that Shri [)eb *as transferred on deputation to tilL I lce 

	

At.coüvitant General (Audit). Arunacha! Pradesh, !tanagar with its l-leadquarier in ShiIion 	[lie 

- 1ianser of Shri Deb was necessitated asthe Hon'ble CAT. (iu\\'ahat Ims  

AAOs oftlitofhce should not be disturbed I lad Hon hk ii ihunal not i i 

dci s of (iinski Shi I I )eb would nt ha 	hccn distut hc 	iii thu I h 	t hi I 

(io'ernil'ten1 of India decision No. (2) below Rule 4 of the Central ('I%ll cr ices ' ¶edii I 

	

F.\:alni nat ion) R tiles, 1957 as aniciided from time to time which interal ia 1r0'. ides iHi 	mdcI 

orders of the Government of india, no employees is, under any circumstances whatever. has to be 

ictaitied in active employment when he is physically br mentally unlit for the proper discharc of 

lit- 
 

'I 



• 	

4o. 

Shri Dc-h wastritisferred to Guwahati from Nagaland 'when the situation was such as to 

accommodate his request. Now if SM Deb and some other AAOs are not transferred to the 

oiI1c oHhe Accountant Genera! (Au(ilt), Arqnachal Pradeh, ltanagir In that case ,  IIiffl o1hre 

will not start functioning. In a similar case, a reference was also made to the office of the 

Comptroller and Auditor General of India which has stated that no person will be exempted from 

transfer as per the policy of sei5aration  of Group 'B' officers iii the offices of N.E. Region on (lie 
3 	 - 

ground of self illness. 	 . 

I thcre(bre reject the representaliqn submitted by. Shri Deb. 

Pr. \cc) tintuif (,-ri 

.- 	: 
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NTZT 1T1 	ii cW 	 '3T, 	1c11I, 	ti-29 

	51 
OF fl( F OF THE PRiNCIPAL ACCOUNTANT GENERAL (AUDI I), A SSAM, 
- 	 MAIDAMGAON, BELTOLA, CUWAHATI-29 

No. Est t.I/Audit/1-9/2006-07/2 186 	 tated25.69.2006 

j'0 
Shri Bijoy .Bhusan Deb, 
Asstt Audit Officer, 
OIo the Pr. Accountant General (Audit), Assam, 
Beltola, GUwaliati 2 

Suhect: 	Order of Pr. A.G. (i4udi1) Meghalapa etc. Shillong against his 
Representation dated 3I August 2006. 

Sir. 

	

am to forward herewith the order No. DAG(A)/Con-C2fl-. 	7, 

;I{)6 ol Pr, Accwinant (,eneral (Audil) 	haHa. ti: 

t. n' representation d:noJ 	J).2OO6 fr our 

You are rqucsted to furnish the aekno\ edgenint 	he 	i 

n' urd transmission to the P. Accountant General (And iN Mehaia'a. ic. 

F.Wdw Order /V t)A G(A)/('(!/-c/2O6-2O0',/7j8 

• 	 (/(ti('(/ 1 8:09.2006 

VIP  

•.'• 	 .; 

V 
UUi.S /uii!;f 

Sr. Audit OtTiier \d in ii 
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I 
/ C 	fl;z 

I 	L 	j 
I 	7MApim 	/ 

; 

AL2QQ. 

Sri Rijay BhuEhan thth 

.fpp1ic'arit. 

-VS-- 

fjrsi.nn of Ird 	& Ors. 

. . I 	 I ...Respondents1 

The written Btatempnt cn behalf of the 

Rspnndenth abovenamed 

HOST RESPECTF .ULV SHEt4FTH 

That with regard to the statenent made in .para-

cjraph i of the instant app1icatin the anerthg re-

spondE?nts have no i:nrnmpnt 

2. 	That with regard to the stai'-pme.nts made in para- 

çraph of the intant applirat.ion the answering re-

spondent. beg to stath that in term of sectthn 20 of the 

Admknistrat.:vp Trthuna.t Ar.t 19855 amended from time th 
timr- o  a Tribunal sliel I not orcitharily admit an appi ice- 

iinn uni s it is 	fied that the appliant had 

availed nf all th remed 	vailable to under the 

relevant ru]et as tn rdressel of grievances 	in the 

Con 



F~ ~~ 
I 

/ 

12] 

ir.trt rasp the app.i :irant rou] d have submItted an 

arr rt /appPrLl tn the apprciriate hijher authoritipc. 
frtr r- d,ai of his qrievances 

Thus the Hnnhle Tribunal may rejet the applica-

tion on this qrot..nd alone 

That wi.t.h regard to tht st.atemnt nade in para-
graph 3 of thp instant appiicat..thn the anspri,ncj re-

spodents have no comment-., 

4 	That with regard to the statements nade in para- 

graph 41 and 4..2 of the itant app1i.ction the answer-

ing respondents have no cnmment. 

That wifh regard th the statcment. made in para-

graph 4 3 of,  the instant applictio the answerinq 

respondnt beg to state 

that the statement made in p ia 	is not haed an  
fi's. no prnmotthn of the appli rant on 01/01/2002 as 

Asstt, AUdit Off icer the applicant hRcnmes,  a member of 
the jr .tht cadre of isstt., Audit Rfficers controlled by 

the Pr- Acro4infant f3eneral (Audjt) Meqhalaya et.c. 
hilJong. 

That with regard tn the sta€empnt made in para-

graph 4.4 of the instant application the answering 

rspnndn+s hig to sfat- that C 
- 

.1.... as per provisthn oft he Medical Exam 

Ruiesi7 as amended from time to t.i.me, uner orders of 
the 3nvt., of Xndi.a no employee., i.s under- any circum-

stances whatsoever., has th he reined in active employ-

ment when hei physically & mentally unfit for the 

mnt ii. • P ./ 
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proper di har 	vf dt.tty, The app rant was tr+.mferred 

from N3aJ nd when the 	tuat.i.nn was such as to accom- 

mndatp his requot Now if the appir.mt & 	other 

officers are not tr sferred to the fl/o the Accni.xntant 

tenerai Audt) . Arunathai Pradc?sh 	I tanaar 	in that 

case that nffire will not start functioning 	It i is 

therfr3re humhiy snhmittpd that the Honhle Tribunal 

may not interferein the transfer of the applicant in 

t.hei nferest of puhltc service., 

7. 	That with regard to the stathments made in para- 

graphs 4. and 4.6 of the i.nstn t applicati.on the an-

swerig respcndents have no comment. 

That with regard to the statements made in para-

graph 4,7 of the .i.nstant pLLcat.iOn the answering 

respondents have no cnmment 

9., 	That with regard to the statements made in par- 

graph 48 of the instant application the answering 

respondents have no comment ft 

1O 	That with regards to the statement made in para- 

graph 4..9 of the instant application the answering 

respondents beg to state that had this Tribunal not 

granted stay to the 20 junior Asstt, Audit. Of fic:rs of 

3uwahati office against the orders of transfer on depu-

tati.on the appUcant would not have heen transferred on 

deputat..nn to the deficit off i.ee. 

. That with regards to the statement made in para-

graph 4.,.1.0  of the instant appliration the answerIng 

respnridents beg to state that all nvt. servants are 

flrntd ... . Pl 
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: 41 

epted 4, n kep themse lves f it fcr ri J r-.-r h F;~ rg thj dut.ic 

it: j 	not a das .i ttpd tht Shi3 3nm3 or Jtr çr do not 

hve r(Fqt,tP mc1 r :i f R(-,i ii t-i p. . A. 	rpdy stterl the 

eipi.krnt ws t.rnsfrrd frcm Nci nd to Asm 	when 

the - thtirn wiits such AP, to 	ci- mmr'dt 	his requst0 

Now if the pHrnt nd some other Asstt. Audit Officer 

not trnferrd to the dipfirit off es the ckfirit 

of frs wnud not start functinni.nq. it is therefnre !  

uried upon the Hrnhie Trihurl to s9itp sAi surh app -  

tirrw. 

12 	That with reqrds to thc sttement mde in pre- 

graph 4'1.t. of t he tnstnt A pplication the answering 

respondents heç to state that it xs not understood why 

the ApplArant is stressing that he should in Sumah ati on 

t1edil ground. It.is suhmit.t:cd thst there is no caLe-

gory of (nvt1, servants. belonging to medi cal ly &mf it 

cegnry. Thus the prn: will have to ampiy w i t h 

t.he order iss%ed for his transfer on depttion 

13 	The respondents beg to fte that the reasons for 

t.rnsfer of the 8 rrli, rant to a def.trit off.ic:e has lre-

dy her dte.i1d in Pr-49 Ahnve. Thus the respondent 

hkvP -no furthr s'hissthn to m€ke. 

14 	Tha t with reqr'ds to the statement -made in para- 

qrph 4.13 of the instant appli.cti.on the answerinQ 

-respnndCn+s beg to req% test the Hon hI  e Tr i huna I not to 

stay the orders of the transfer in respect of the -a-

pi.icant if the orders of transfer in respect of the 

applirnt and others on deputation to the 0- 10.. the 

(1udit). Arunichai Pradesh, ltargar is stayed 	the 

. * 
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0/n the A 	(Audit).. ArutnAchal Pradesh., ltanaqar will 

not be able to start functioninq 

1 	That with rcrjards to the stthment made in para- 

çjraph 4.14 of the instant appi ication the answering 

respondents beg to statp that the appliiant could have 

been transferred straight wy to the 0/0 the 

Ar.tnar,haj Prdesh ltanarjar. However, the 

has taken A humanitarian v.i.ew and tried to 
give an inrent:,vp by way ofqivj.ng the fficia the 

Etkt(AS of deputationist and thereby entitling him to get 

deputation duty allowanre. 

16. That with regards to the statement made in para-

graph 4.15 of the .thstant application the answering 

rCspndpnt beg to state that in view of what has been 

stated in the fnrego.thg paragraphs, the respondents have 

no furt.her submission to make. The respondents further 

submit that there is no reason to set aside or quash of 

h:s transfer on deputtation.  

17 	The respondents beg to state that it Is riot cor- 
rect th state that the applicant has e>hausted all 

renedies av Uabl e to him., The applicant could have 

moved the C ptrn:Uer and Auditor general of India for 

redrasal of his grievances., 

1.8., 	The respondent beg to stht.e that in view of what 

has been stated in the foregoing paragraphs there is no 

merit in the application filed by the applicant. 

-/ 

. .,P/ 



[6] 
i9. 	rvip hpu to state,  tht in V4?4 of wh.kt 
hi 	t trl : r t 	for-  jri nj pr- çjrph 	no further 
.uhrri.tnn :i. 

70 	Th* th rpgArds to the ttent. made in pr- 

jriph 52 n-f thc i.r€mt 	ppi .ict..00 the amimering 
rpondpnt heq tn 	ete that hy trnferrioq the appi iS - 

to the fl/n the rcuitnt. Rt -7uiera.1 	Audit) 

scl 	Piipsh T 	trjr 110 prov,on of nr rule hrok+n 

2i. 	The repnndrt hcj to stM- that the reaEclns for 

his trnfer to defi.it office h already heon outlined 
in prreph 4.,9 &rvp and rh there no furth4er 
uhmi.ssinn to nke 

Tht with rejrd to the Ett.empnt mdp in ptr- 
çjrph 5., 4 of the 4 	'mt ppl .i.r:tion the mswcrinq re- 
pnndents wq to tte that there is no spccil 	teory 

of phy :1c ly .mfit ffier servinç UndFlr the ovt 	if 
the ppi.icnt . not fit. th er'e in Shillon or ltn-

tyir h my opt fr vo1nt#.ry retirement,/vijd pen.ion.. 

Thit with reqerds th the thterncnt n1 	in p..r 
rph 5 	of tn tent tppl ition 

 

t h e anwerir 
repnndr-nt heç to 	thte that there I.s no rnlfide 
intention on their pert th iEsue the nrder 	on 
09,10 /20Q 	Their only intention t's to expedit. 	th 
entire prnre of eprtton 

24., 	That with r p3rd. to the statement me'de in pr- 

grh 5..6 of the inthnt a ppJici.ion the enswering 

rpnndpnts heçj tote that the 	i r imnce under 
wh..ch the app l i rant wRS trnsfprred to the In Accountant 

P/ 



V 

Generi 	(P,ti1it). Arunt:ha PradeFh1, itangr has already 

been outlined in the foreqoi,nq parag - aphs 

25. The respondent heç to state that in view of what 

has been stated in the foregoing pAragraph t, no further 

submission is make. 

24. 	That with regards to the stat.ement made in para- 

graph 5.8 of the instant appli cation the answering re- 

rftnts heç to stite that since the competent medical 

a.thority has found the applicant fit. for 8ovt. service 

he may rnirply with the orders of his superiors, 

The r pnr1nts hi to state that the ground for 

the pnst.in of the applicants has already been outlined 

in the 	reqo.rq par jraph. and as.sucth no further 

submission has been made 

That with regards to the statement made in 

para3raph 510 of the instant application the respond-

ent beg to state that by transferring the appi ic.ant. to 

the fl/a the A.. (Audit). Arunachal Pr-adesh, Itanagar 

the r pondent have not done any injustice to the 

applicant.. Since competent medical authority has found 

him lit, for discharging th.ItiCS g  the appUcant is duty 

hound to comply with the orders of his superiors.. 

That with rRyards,  to the statement made in 

paragraph 5,J1 of the instant Applici.Rtian the respond-

ents beg to state that by posting the applicant to the 

fl/n the A.G. (Audit.) Arunacha 	Rradesh.q . Itanagar the 

appLirant has not been dented mdicel facilities. The 

respnndent,s therefore request the Hon'ble Tribunal to 

• ,pi 
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8 : 

d:i rrt thp ipri. r.nt to jo.tn his net 	rjnment Th.ic i 

mnr 	th 	pp 'rtt h 	hn furid 'fit h 	the 

1Piert 19?11 r A ,  1 	r(.tI1flr ty.. 	Thiz 	rpcn&rit 	fnrthr 

br tr si-Mc that the rnund setfnrth in this applica-

ton hy 1- he pp1 .rant re not gnnd ground tnd elso not 

tenhie in the ce of iw nd therefore the instant 

application is Liahe for diced. 

oo 	That w ith rRUards, to the statemc.nt nde in 

paraqraph 6 of the instant app ration the respc3nrients 

hey to StAtP that it is not cnrrert to state that the 

applicant hs ehausthd all remedies avi.lable to hio 

The applicant r.old have sdirni.tted an application th the 

Comr.f.roller and Audithr 3enerai of India.. 

1., 	That with r+qard to the statenents made 	in 

paragraph 7 of the instant application the answering 

respnrir -  f.s have no cntnmnt. 

32.. 	That w.th renards to the stateent made 	in 

par -a.qraph 8.. 1 of the inthnt appi irat.ion the respond-

ents I 	to 	tc* tia: hi view of what ha; been statht 

in the 	rjn.i.ry parrnraphs, the 	plicant, is nffl. enti-'- 

tied to any re ief srqht for hy hir.. Xnsad the app ii-

he disn sed ith cost... 

33. 	That with reqards to the staterent made 	in 

pararaph 8..2 of the instant pii.cati.on the respond-

ents hey to state that as the competent med.nal athori-

ty had found him fit f - r discharyi.n official dtties, 

the Hnnhip Trihunl may direct the applicant to ohey 

the orders of his st.kperiors and Joi.rs t.he new office 

preerttl y fuoct inn i.nq from Shi. I 1rrj.. 

flontd 

'I 
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34 	That wi th re ijrd 	tr tl-lp s tatetnent md 	in 
prrth 2,3 01' th 	n;tit 1-Fir -Irlicatiam the repctndent 
hpj ;  to 	ihnI f thirL th 	pp1itnt mty h? iked to hitr 
th rrtt of the 	tø arrest ttw thflderfc:je 	of the 
nvL s - rvn ts to mr'w the r:ort, nn fiiny grcrd 

Tht with r4mrYwds ti.. the 	tt.crn;nt n, ade 	in 
rqrph R.4 of UIP i-nstent mrrairatjon the rpondent 

beg to sttp that in view of whet ha been teted in the 

fnro.i.nj prgrphs, the apicant is not entItled to 

coy relief whct sn ever y  and is iso !ihl to he dis- 

3f 	That with reerd to the statement rnde in pera- 
graph 9 of the .thstcnt p31iretiflr the cn.wr.thg re 
spordents beg to sttp that the cle.im of the applAcAnt 

is gl and .iU founded cod the cpplint is not 
entiU€?d th get any interIm reLpf. 

37., 	That the rsponder-s submit that the applicction 	 £ 
hels no eri.t and s such the same arp liahlR to he 

(oritd., .... 
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VERIFICATION 

......
.......... ........ ........... ....., aed 

about 	A'.Q.,.. 	years 	 at 	present 	working 	as 
. .. (4 . 
.,who is one of the respondcn and king step in s sc, being 

01 

duly authorized and competent to sign this Verification tbr all respondotns, 
do hereby solemnly affirm and state that the statement made in paragrapb 

to my knowledge and belief, those made in paragraph 

being matter of records, are 
true to my information derived there from and the Test are my humble 
submission before this Humble Tribunal. I have not suppressed any material 
•cL. 

And I sign this 'veriikation this ------th day of]  

yllo~ 
DEPONENT 


